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Gagette Notification Extra-ordinarv(Part.IV),

COVERMMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,

(Departmert of Law,Justice and Legislative Affairs),
lrcy Delhi Se arizat,New Delhi.110

No,Fa14(9) 122000/ Dated  February, 2002

To

The A&dl,Secretary(GAD/Co~ordination),
Govt.0f NeCeTeof Delhi,

ond Level,'A'Wing,Delhi Secretarilat

I JPeEstate, New Delhi-110002,

Subject: Cagzette Notification of theﬁ?:q of Legislative
Assembly of the National Capital Territory of Delhd

(salaries,Allowances,Pension ete, ) (Amendment)Act, 2001
(Delhi Act No,3 of 2002),

8ir,

I am directed to forward herewith two coples of the above
notification (English and Hindl version)for publishing in the Delhi
Capette (Part.IV)Extrawordinary today 1tself,It is requested that at

/least 10 copies of the sazme may be sent o this department as soon as
™ 3¢ is recetved from the pre m X

Yours faithfully,

y;

(R.R ,PARBHAKAR)

: | Gowe. of N.C. T, #d Biik ¢
fnclss &g sbove, 1L F. Soepte, . IR Secretary(Llaw & Judl),
No,F.14(9) /LA=2000/ 27/ L7  Dated February, 2002

Copy forwarded for infommation & necessary action tole

s Sh.Sudesh Kumar,Deputy Secretary to the Govi,of India,Ministry
of Home Affairs,New Delhi with reference to his lettexr No,U-
11019/2/2002-UTL dated 20,2,2002,

2, ~ Secretary to L.G., Raj Niwas,Delhi-110054,

/_./ Secretary(legislative Assembly),0ld Sectt;Delhi.110054,

4, Seecretary to Chief Minister,Delhl Sectt;New Delhi-110002

Be OeSeDeto Chief Secretary,Delhl Secretariat,New Delhi-11000Z,

Be Library-in-charge(Vidhan Sghha)Old See’;t; Delhi.110054,

7. Sh,NeGeCGoswami, islative Counsel,Law Deptt.New Delhi,

8. P.S.to Secretary, (Law,Jus.& L.A.),Delhi Sectt;New Delhi,

N>
(RoK.PARBHAKAR ), |
Deputy Secretary(law & Judl)
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(To be published in Part IV of Delhi Gazette Extraordinary),

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,
(Department of Law,Justice and Legislative Affairs),
8th Level,’ C'Wing, Delhi Secretariat,New Delhi-110002

No',F,14(9) /LA-2000/ Dated February, 2002

NOTIFICATION

The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the President on
15.2.2002 and is hereby published for general information.

The Members of Legislative Assembly of the National Capital
Territory of Pelhi(Salaries,Allownces,Pension etc. ) (Amendment)Act, 2001
(Belhi &et No,3 of 2002),

(As passed by the Legislative Assembly of the National Capital \
Territory of Delhi on 20th December, 2001)

further to amend the Members of Legislative Assembly of the
Natlonal Capital Territory of Delhi(Salaries,Allowances, Pension, etc.)
Act, 1994 (Delhi Act 6 of 1995).

AN
ACT

BE it enacted by the Legislative Assembly of the National Capital Territory of
Delhi in the Fifty-sccond Year of the Republic of India as follows:-

1.Short Title, (1) This Act may be called the Members of Legislative
and Assembly of the Nationai Capital Territory of Delhi
commencement. (Salarics, Allowances, Pension, etc.) Amendment Act 2001

(2) 1t shall come into force on such date as the Lieutenant
Governor may, by notification inthe official Gazelte,
appoint. :

In the Members ol Legislative Assembly of the National
2. Amendment Capital Territory of Delhi (Salaries, Allowances, Pension,
of section 3. ete.) Act, 1994 (Delhi Act 6 of 1995) (hereinafter referred to
as “the principal Act™)-
(a) insubsceel ion (1) -
(i for the words “two thousand
% rupees”, the woids “three thousand
rupees” shall be substituted;

(ii) for the words “two hundred twenty-
five rupees”, the words “tour
hundred rupees” shall be
substituted.

(b) In subsection (2), for the words “two thousand
rupees”, the words “‘six thousand rupees” shall
be substiluted; :

(¢) In stllﬁu,:j_;:ulii.)l] (4), for the words “a seeretarial
allowance of five thousand five hundred rupees
per mensem”, the words “as secretarial
qssistance  of  seven thousand —rupees  per
mensem’” shall be substituted.



/

3. Amendment
of section 4

4. Amendment
of section 6

5. Substitution
of new
section for
section 6 A

In the principal Act, in section4, after the words
“Group “A” officers” and before the words “serving in
“connection with the Government”, the words “of the highest
grade” shall be inserted.

In the principal Act, in scclion 6, lor the words, figures and
brackets “and 1300 [ree local calls (bi-monthly) made there
from as admissible to Group ‘A’ officers of the
Government” occurring at the end, the words “and up to
2000 free local calls per month made there from.”.8hall be

substituted.

In the principal Act, for section 6A, the following section
shall be substituted, namely:-

“6A. Travelling facilitics — A Member shall be
entitled to the reimbursement of actual expenditure annually
up to maximum of thirty-five thousand rupees on travel
within India for sclf and members of the family.”

)

(R.K.PARBHAKAR),
Deputy Secretary(Law & Judl,)
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